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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.
PRINCIPAL BENCH,

NEW DELHI.
± -f- • •

Date of Decision: 01.12.92
• -5^ aM
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OA 3096/92

A.K, SINGH

Vs.

UNION OF INDIA S ORS.

CORAH;

"HE HON'BLE SHRI P.C. JAIN, MEMBER (A).
THE HON'BLE SHRI J.P. SHARMA, MEMBER (J).

For the Applicant

"or the Respondents

APPLICANT.

... RESPONDENTS,

SHRI SHYAM 8ABU,

1. Whether Reporters of local papers inav be
allowed to see the Judgement ?

2. To be referred to the Reporters or not ?

JUDGEMENT (ORAL)

The learned counsel for the applicant 'n,3S been heard

on admission ,and interim relief.

CL,
The applicant, who was Assistant Sub Inspector

of Police (Ministerial) in the Delhi Police, was proceeded

with departmental!V and he has been dismissed from service bv

an order passed on 10.07.92. He filed an jpoea! on 7.8.92,

which is still pending. He has also been served with a notice

dated 22,10.92 asking him to vacate the residential quarter

No.J-2/3, Type-II. Andrews Gani, New Delhi, allotted to him.,

In this OA. under Section 19 of the Adininistnative Tribunals
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Act, 1985, he has assailed the aforesaid order dismissal
from service, and has prayed for (i) quashin? and settinc

aside the enquiry report dated 9.6.92; (ii) quasinno and
settinq aside the impugned-order dated 10./.9,:':; inis oi in.

Appellate order that may be passed during the pendencv of the

present aoplication- ^ (iv) to reinstate him into tno sprvoco

with all consequential benefits of seniority, monetarn O'

promotion. As an interim measure he has prayed ioirr ;

direction be issued to the respondents not to dispossess

from the aforesaid Government quarter.

1 in

The prayer for quashing of the Apinellate ordsi' that.
^ 'WC-V ^ * I • j, n II

may be passed and is n«4fttanabl e, ndmitteoiv,, ,n,-

appeal filed by the applicant against the ounishment order h,is
CCi .... , I •" Vr

not vet been disposed of a penou or sir: niontiu- rrom the
CXf uv> U

filino of the appeal has lapsed. The OAy so far^ relates to

the prayer for quashing of the enqin^v rsDort .enn ins

punishment order is accordingly premature .jnd not iiia iiit.r iii,,3u 1e
c!- •

in accordance with the provisions of Sub-peri qjn 1j Section S®

of the Administrative Ti'ibunals Act, ISS'-, A'c repards the

prayer for interim relief, as the appeal of tiie applicani is

yet to be disposed of, it would be iust and f.:ni" tli rt t'te

applicant is not dispossessed from the airarter , aliOTp;- j to

him while in service, till the disposal o tlie ri

OA is., accordingly, disposed of at the adnnssion staoe

Needless to say that the applicant shall bo free to

I Inw 1



' \

' y

V-.

the Tribunal in accordance with the law, if so advised, if he

aggrieved by the final order, which'̂ i^ passed in
this case.

<i_ cu.,
( J.P. SHARHA ) ( p.c. JAIN )

MEMBER (]) • MEMBER (A)
01-12.92 01.12,92


